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OA NO. 1185//2003 ‘to 1212/2003-
This the 19th day of May. 2003

HON BLE SH. KULDIP SINGH, MEMBER J}

0. A N, 1185/2003

Dharamveer Singh

'S/o0 Sh. Sher Singh.

Village Majhri, P.0.Gobuhana.
District .thaijjar {Haryana).

-

Q.4 N 1185/ 2003

“Mohan :adav‘ , A /iﬁ
Vill{age Dabar Enciave, SR
— P.&.Jatfarpur .Rautamor,

District Najafgarh, ' _ . SR

Mew Delhi-110073. .. . L . A :
QAN I IBT/200B )
. T 1

Krishan Kumar, . ... .’ , : .
S/o.Shri Fateh’ Slngh . ' ' L
Village Khedka Gu;ar . 3
P.O.Dulheda, '

Dtstrlct JhaJJhat(Haryana)

Q. M W@ ﬂﬂﬂUZEEMB

Qamesh R o
S/o. Shrt hartar angh
Village Ma jhri, 7
P 0.Gobuhana, e
ﬁwi D:struct.*hejjhar_(Haryana).

0.4 M. 1 159/2003

Jagdish,

S/o Shri Laddu Lal,

Yiltlage & P.O. lIssapur,

Hew Delh1-110073. ' : ‘

©.A. N 11 1S0)/2003

Suraj Pral:ash,

S5/0 Shri Kewa! Singh,
Village & P.0. Issaput,
Hew Delthi~110073.

@hﬁhmm“ﬂﬁﬁﬂﬁENMB

Jaivir Singh.. :

S/o0 Shri Nafe Singh,

Village Majhri,
P.0.Gobuhana,

District Jhajjhar (Haryana).
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[ 2]

0.4 . No .. 1 192/2003

Ancop Singh,

S/o Shri Kedar Singh,
Village & P.O. lIssapur,
New Delhi-110073.

0.A.No.. 1 183/2003

Ramesh Chand,

S/o Shri Blshamber Dayal
Village & P.O. Issapur,
New Delhi-110073.

0.A.No.. ﬂﬂ@ﬂ[ﬂﬂﬂ@

Dllbagh

S/o Shri Saradara,

~Viltage Majhri,

P.O. Gobuhana,

District JhaJJhar (Haryana)

L T VSR,

Mahaveer Slngh
S/o Shri Ratan Slngh

Village Khedka Gujjar, P.0.Dulhera,

District Jhajjhar (Haryana).

0.A .. M%_;_

S/o Shri Tara. Chand,
Village Bhovapur
P.O.Rathdhana,

‘Dlstrlct Sonepat (Haryana)

@..A-mm,m@?r//m

Dharambeer,

S/o Shri Suraj Bhan,
Village & P.0O. Issapur,
New Delhi—-110073.

O.A No. 1198/2003

Ram Avtar

S/o Sh. Jai Narayan,
Village & P.O. Badli,
(Haryana).

0.A.No. 1188/2003

Ishwar Singh,

S/o Shri Mansa Ram,

Village Majhri,
P.0.Gobuhana,

District Jhajjhar (Haryana).

!
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0.A. Ny 1200/2003

Satveer.

S/c Shri Ram Chand,
Village Maihri,
P.0.Gobuhana,

District Jhajjhar (Haryana).

Q.A . No. 1201/2003

Ganesh Yadav,
S/o Shri Mohan Yadav,
Village Dabar Enclave,

P.O.Jaffarpur Rautamor,

District Najafgarh,
New Delhi-110073.

RaJ Kumar,

S/o Shri PrlthVi';ﬁ

Ramesh Kumar

..8/0 -Shri.: BaJwanf S|ngh
_Vlllage MaJhrl

.;Parmanand e ' SR
“S/o-Shri Bujan S|ngh

Village Magri,
P.0O.Gobuhana

District JhaJ(ﬁér (Haryana).

4

0.4 .No . 1205/2003

Rohtash,

S/o Shri Ramer Singh,
Village Majhri, A
P.O.Gobuhana,

(Haryana).

District Jhajjhar (Haryana).

0.A.No. 1206/2003

Mamman Singh,
S/o0 Shri Sukhi Ram,

Viltlage & P.O.. Issapur,

New Delhi-110073.

0. A No. 1207/2003

Bhim Singh,
S/o Shri Sher Singh,

Village & P.0O. I|ssapur,

New Dethi-110073.
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0.A Mo . 1208/2003

Suresh Das

S/0 Shri Chattar Das.
Village & P.0O. Mitrau,
New Delhi1-110073.

Q. Al 1208/2003

L

Dharamveer

§/0 Shri Sri Krishan.
Village & P.0. Issapur,
New Delhi-110073.

g R

0. A NG IFTH)200F  ~ = 7~ = -

Jai Prakash),

S/o Shri Anandi Ram, ,
Vi-'lage & P.O. Jaffarpur
New Delhi-110073. :

Ravunder Ral .

S/o Shri: Jaddu Ra:
Village. Dabar Enclave
P.0. Jaffarpur Rautamor
District NaJafgarh
New De!h1-110073 .

0.A. Nkm nz’ia:z 2@@@"

Smt . Am ta ' B

/o Shri Dharam Pal Slngh G i -
Village & P.0. tssapur, R S 3

NeW De'hi—110073. _APPL'CANTS

“(By Advocate: Sh. L.C.Goyal alongwith

Ms. Man jusha Wadhwa and
Ms. Pratibha Kumahi)

Versus
1. National Bureau of Plant Genetic
Resources, .C.A.R., PUSA,

New Delhl—110 012.
(through its Director)

2. The Indian Council of Agricultural Research

PUSA, New Delhi-110 012.
(Through its Director General) ~RESPONDENTS

ORDE R (QORAL)

I will decide the OAs 1185/2003 to 1212/2003 together as

common issue of facts and law is involved in these“"

bs
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rever submitted by the Union has been annexed with the DA.  The

i [ 51

2. Applicants are aggr?eved of the fact thaf.éégb;te vtheir
continuous long service as casual {abour as all the app!icants
have been appointed during the year 1977 to 1992 at different
times but they have not been regularised. All the applicants
claim that they have been working for the last so many vyears
but have not been regularised. For this purpose théy' have
relied on a scheme issued by Ministry of Personnel. Public

Grievances and Pensicns, Department of Personne! & . Training

vide -theiri’OM dated -7:8:8 “is FuFther stated that
rgspondents vide ordetr Annexure A-~1 dated 29.10.99“has ordered

that as per the recommendations of the committee © constituted

for the _purpose continued in.OM dated 7.
Department of Personnel & Tﬁainfhé‘héd.épbno
wages to be made to the casual Jgpbﬁféfé:%h;a

i

Bureau _of Plant Genetlic Resoqrqes{ issapuf}gng
respondents are act;ng_fn ﬁjé;éﬁéa{'fasﬁf
the orders 'based 'oh’tﬁéaﬁbﬁf'scpemeaéfjj 688
regu(érising the empfoyees tﬁd@géﬁ?ﬁ;re ar

3. However, ccunsel! for applicants was unap[gwto;gg}nt out if
any jdnior to the applicants have been regulérised or if any
seniority list 1s being maintained. Ccunsel for -éppiicants
has also been Qnab!e to satisfy. if at all the ébbjicants had
ever made any representation seek ing ‘ﬁegg{arlsation.
Applicant’s counsel submitted that though app!licants héd been
agttating through thetr union for regularisatf&n' but 1t

appears that everything was only oral as no representation has

fact ihat respondents had applied the scheme datedﬁ?;B;SSL jn

N 3 .

precemeal fashion as peil Annexure A-1, sc it is quite manifest:

of 7.5.88.
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.to.. see to it that applicants can be féadlar

« framework of the.scheme . OA

[ 61

a4 i think these OAs can be disposed of at this initial stage
itseff without issuing notice to the respondents with a

direction to them to examine the case of the applicants for

regularisation. (f the applicants can be regularised in .

accordance with the scheme dated 7.6.88. fhey should pass a

reasoned:and speaking ofder: ToTme e -
5. For this purpose, let these (QAs be treated as

. representation of the applicants and same be,sent alongwith

Ao

‘the copy of this order to the}réSpondenfs who are directed to

pass a reasoned and speaking order thereon within a period of

3 months from the date of receipt of a copy of this order and

o .

sed ~ within. the

P bpme i et i
"stands’ di's

- e e

8. A.copy of this-order*be.piaéédgﬁn'é{}?fhéafiﬁégl

( "RULDIP SINGH )
Member (J)
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